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This is an application challenging police inaction in respect of a case started by
the victim / petitioner.

Affidavit of service filed on behalf of the petitioner is taken on record.
A report as filed on behalf of the State is also taken on record.

Learned counsel appearing on behalf of the petitioner submits as follows. The
accused committed assault on the victim and attempted to ravish the petitioner.

Accordingly, a First Information Report was lodged on 01.10.2021. However, the
investigation has not been completed as yet and no discernible steps have been
taken by the Investigating Agency in this regard.

Learned counsel appearing on behalf of the State relies on the report filed and
submits as follows. Investigation is going on in this case in full swing. Except for
one, all the other accused were arrested. One accused is, however, absconding
and attempts are being made to apprehend him. There is no inaction or
negligence whatsoever in conducting investigation in this case, which is
proceeding smoothly. In due course, a report would be submitted.
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I have heard the submissions of the learned counsels for the appearing parties
and have perused the writ petition and the report filed by the State.

It appears that after institution of the case, the police has started investigating
the same and arrested some accused.

According to the Investigating agency, the investigation is being duly carried on.

I find no material to indicate that there is any negligence or police inaction, as
alleged by the petitioner or at all, on the part of the Investigating Agency in
conducting the investigation in this case.

Accordingly, I find no merit in this writ petition and the same is dismissed.
There shall, however, be no order as to costs.

However, the respondent authorities shall carry on the investigation properly and
take to its logical conclusion at the earliest.

With these observations, the writ petition is disposed of.

Urgent photostat certified copy of this order, if applied for, be given to the
parties, upon completion of requisite formalities.
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